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to Rs, 36:75 lakhs may be repa.-
riated, after payment of taxes due,
in two equal instalments in 1973 and
1974 respectively. This is on the as-
sumption that the shares are sold in
1972, If this is delayed the repatria-
tion would be correspondingly
staggered.

{c) No such request has been received in
the Ministry of Finance.

{d) The question does not arise.

Survey for Industrial Potential and
Infrastructural Facilities in
States by Indastrial
Development Bank
of India

5105. DR. RANEN SEN : Will the
Minister of FINANCE be pleased to state:

(2) whether the Industrial Development
Bank of India has undertaken survey in
States and Union Territories to identify their
industrial potential and their infrastructural
facilites;

(b) whether the sutvey has been comp-
leted in any States and Union Territories;
and

(c) if so, the resuits thereof 7

THE MINISTER OF FINANCE (SHRI
YESHWANTRAO CHAVAN) : (a) Yes, Sir.

(b) and (c). Surveys have so far been
undertaken in Assam, Bihar, Chandigarh,
Jasnmu and Kashmir, Himachal Pradesh,
Madhya Pradesh, Manipur, Nagaland,
Asunachal Pradesh, Orissa, Pondicherry,
Rajasthan, Tripura and Uttar Pradesh. The
survey teams for all these SmeséUm'on
Territoriss except Pondicherry have submitted
their reports.

The project ideas emanating from these
surveys are discussed with State Govern-
ment. The other steps in the process relate
to the identification and search of entre-
preaeurs, preparation of detailed project
reports and actual implementation of such
projects with the technical and financial
agsistgnce of finapcial institutions. The
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Industrial Development Bank of India have
also appointed consultants to prepare feasi-
bility studies for seven projects in Assam and
one each in Bihar, Arunachal Pradesh and
Tripura. With a view to have a coordinated
approach and far keeping a coutinuous
watch on the promotion and implementa-
tion of the projects, a move has been made
by the Industrial Development Bank of
India to bring togcther State level insti-
tutions tike the State Financial Corporation
the State Industrial Development Corpora-
tion/State Industrial Investment Corporation,
the lead banks in the State, State Govern-
ment Industries Department and the all-
India term-lending institutions, namely, the
Industrial Finance Corporation of India, the
Industrial Credit and Investment Corporation
of India Limited and the Agricultural
Refinance Corporation under its leadership
to form inter-institutional group. Such groups
have already been set up in Kerala, Andhra
Pradesh, Jammu and Kashmir, Assam, Bihar
and West Bengal. Similar groups will be set
up in other States in due course. To facilitate
the above work, further, the Industrial
Development Bank ot India proposes to set
up a jointly sponsored and financed Techni-
cal Consultancy Service Centres. One such
Centre has already been sct up in Kerala
and after some experience such Centres
would be set up in other States.

Diversification of Production at
Avadi Vehicles Factory

5106. SHRI M. KATHAMUTHU :
Will the Minister of DEFENCE be pleased
to state :

(a) whether Heavy Vehicles Factory in
Avadi bas diversified its production with a
view to achieve seif-sufficiency in armoured
vehicles; and

{b) if so, the salient features thereof ?

THE MINISTER OF STATE (DEFENCE
PRODUCTION). IN THE MINISTRY OF
DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : (a) and (b). The Heavy Vehicles
Factory, Avadi is currently producing
Vijayanta Gun Tanks and Armoured Reco-
vety Vehicles only. The Factoty has also en
its programme production of 130 mm Self-
Propelled Gun for which & prototype has
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been produced and its design 18 being
finalised A prototype of Armoured Perso-
nnel Carrier 15 also being built
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Permission for Raising of
QCapital by Companies

§108 SHRI CHINTAMANI PANI-
GRAHI : Will the Mimister of FINANCE
be pleased to state :

(a) whether Government have recently
accorded sanction to cerfain Compamies to
raise their capital; and

(b) if so, the names of those Companies
and the amount of increase allowed to each
Company ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : (a) and (b). A Statement giving
the names of companies permitted to raise
capjtal during the first four months of the
Current Cglendar Year 1972, under the
Capital Tssues (Control) Act, 1947, 18 placed
on the table of the House [Placed In
Library See No, LT — 1948/72)
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